
IN THE ~EllTRAL ADMINISTRATIVE TRIBUNAL, 
(}) 

JAIPUR BEl·l·~H I 

JAIPUR 

Date of order: ~.~.1998 

Narain Singh presently r:··:.sted ae Electri·::al Chargeman, Wa9.:,n 

Repair Shop, Western Railway, Kota. 

•• Applicant 

Versus 

1. Union of India through General Manager, Western Failway, 

Churchgate, Mumbai. 

2. Divieional Railway Manager, Western Railway, Kota. 

3. Chief Electrical Engineer, Western Railway, Churchgate, 

Mumbai. 

•• Respondents 
c 

Mr. R.N.Mathur, counsel for the applicant 

Mr. Manish Bhandari, counsel for the respondents 

GGRAM~ 

Hon'ble Mr. Gopal Krishna, Vice Chairman 

Hon'ble Mr. O.F.Sharma, Administrative Member 

GRDER 

1 
c 

Applicant, Narain Singh, has sought a direction to the 

resp·:·ndent s t.:. .::,:,mp1ete the dis.:: ipl i nary pr.: .. ::eed ings ao;Ja i n.s t 

him within a period of one month. 

2· We have heard the learned ccunsel for the ~arties. They 
~ . . . 

have agreed to this matter bein~ disposed of at the stage of 

admission. ... : 

') 

-· 0 
The app1i.::ant • s .::ase is that \-lhile v1o::.rl:in9 in the 

Electrificati;~ Project, where he was on deputation, a 
' ~'. . :· .. 

chargeeheet was issued to him on 15.1.1991 vide Ann.A1. He has 

now been repatriated to hi~ parent divieion. It is ~tated by 

the app1 i .::ant that tw•:. separate char9esheet e f,:.r the eame 
. 

COl...JW-t event and fo:.r the same· a11e9ed mie.::.:onduct were issued t.J 



. .. 
1 • 

(. 

2 

3/Shri D.E.Vanl:ar and Hari Om Sharma and in the case .:.f Shri 

D.Y.:.Vankar, the disciplinary inquiry has been .::,:.n.::luded and 

upon him. In the case of Shri Hari Om Sharma, witnesses have 

already been e:-:amined and the in·:.Juiry is at the final stage 

but in the case .:.f the ar:.pli·::ant in.:.Juiry has not pr.: . .:-eeded 

further and the Inquiry Offi.::er has been changed from time to 

time. The applicant made a represent.9ti.:,n als.:, vide Ann.A~ 

dated '27.6.9r:. for fav::-.ur ,:,f drc.ppin9 the charges in "JieH ·=·f 

the delay caused in conducting the inquiry against him. 

4. The respondents have stated in their reply that the c3se 

of the applicant has already been taken up and the findings of 

the Inquiry Officer is awaited. 

5. It is distressing to note that the disciplinary inquiry 

against the applicant has been pendi~g since 1991 without any 

reaso:.nable •::ause. In the cir.::umstances, He dire•::t the 

resr: . .:·ndent s tc· .:;.:.ncl ude the entire eli s.:: ipl inary pr.: .. ::eed i ngs 

against the applicant within a period of four months from the 

date of receipt of a copy of this order. 

(:, . The OA stands disposed of accordingly at the stage ~f 

admission. No order as to costs. 

n~ ( o. P. Sh~ rm·a) 
~~-

(G.:.pal I:rizhna) 

Administrative Member Vi.::e Chairman 


